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THE CENTRAL ADMINISTHATIVE TiIBUNAL~ALLANARAD SBLNCH-ALLANABAD,

TeA. NOy 930 of 1986,
Hari O T'I-iﬂﬂmtt--i.t--n--iitrtst-qtq-t---orr ﬁllplicﬂn!--

VYer sus

Thﬂ' Uniﬂrn of india & Di:hﬂrﬂ...tiii-q-.tq;.r. f.fESF‘DndUntﬂ. {

Hon'ble Mp, Justice U.CoSrivastava~ v,,
Hon'ble Mg, K, Obayya - a.M, i

———— e —

(By Hon'ble i ¢ Jy,stice UsC, Srivastava-y,C,)

This is a transferred case under Section 29 of the

Adninilstretive Trkbunals' Act 1935. The applicont who was

functioning as Tailor-A in Ordinance Parachute Factory, Kanpur
unsuthorisely ,sid to have loft the place of work om 19,12,80

i}

and instigated otper workers to make unlawful assenply and LY

Au#JhL-GJhwbﬂs
ﬁuzéﬁiacﬁdeabnsadg&q loyat workers, The applicant wes placed

UﬂdEJJZLSpEnSiEH. He filed a suit challenging the Suspe,sion
order dated 20th December, 1980 as well as the subsequent orderggq
avarding a pepalty of redyction in pay by 2 stages for a pericd |
three years with cumulative effect and having the effect pf
postponing plaintiff's future increments ar tllegal, ultr:ui:;s,
vold and inoperative,

2, The applicant has centended that the of ficer-in-charge T

“eneral Manager Parechute Factory had no power to serve the

charge-cheet asg he had no disciplinary power vested in him
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and the preceedings against him thereon were illegal, It has

b on puin%ﬁd oyt in the yritten statement that Officer~-in-charge

P — =

Urdinance Factory who started proceedings were delsqated the

' b,

Sam@ powers as bGepneral flanager vide letter dated 12th December,

1958, Ministry of Dgvence letter no. 11 ( 14 )/65/1/0(FY) dated
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9th of May, 1967, the Dirsctor General Ordinance Factory

latter no, 269/A/A (iii) dated 2nd of March, 1972 and the f

Additional Oirector Reneral, Ordinace Feetory/Crdinance Equipmentf*

Factories Group, Kanpur letter no, 18/&/& CEF dated 13th of
NMovember, 1979 have dolegated the powers to the Officer Incharge, |

i _
Thus M—uisny the proceedinod wore taken by tha Competenpt &
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ppmars%uure of appointing aythorities and not the diseciplinary
authority has got to pe rejected and it is the appointing authopit:.

who A& cannot act as diseiplinary authority, Accerdingly so Par as

the enquiry proceudings are concerned it is not bayc}nd'thi‘:‘g 1:.1;1; ,
and accordingly we do not find any oroynd to interfore with the
punishment order, But as a minor punishmaﬁf h2s been given, the
applicant will be entitled to full salary for the entire suspe,sion
period, But for the above observations the spplicant should be
entiticd to full salary for the period during which he was underp
suspeésicn which shall be paid to him within the period of three

months from the date of the conmunicstion of this order. The

applicotion is disposed of in regpect ofwthe other reliefs, No

:
order es to the oosts, [d"’ ' {
Member (A).ﬁ;iﬂhﬂvmg’fff Vice Chairman, '
Dt: August 10, 1992,

(Dps)
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